IN THE CENTRAL ADMINISTRATIVE TRIBUNAL HYDERABAD BENCH HYBERABAD

0.A.N0O,1549/95
Between: Date of Order: 18.12.95.
T.Nageswar Raop

..Applicant.

And

1

1. The Ggneral Mapager,
South Central Railway,
Railnilayam,
Secundarabad.

2, The Chisf Electricel Enginser,
Sputh .Central Railuay,
Railnilayam,

Secunderabad,
~\

3. Senior Divisianal E£lectrical Engineer(TRD), -
South Central Railway,
Sanchalan Bhawn,
Opp. Rail Nilayam,
Secunderabad.,

»

«sR@spondents,

LY

Counsel Por the Applicant : ir,.G.Ramachandra Rag

Counsel for the Respondents : Mr.N.,V.Ramana,Addl .CGSC.,

:
)

>

C ORAM:

THE HON'BLE SHRI A,B.GORTHI : MEMBER (A)

contde..
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0.ANo,1545/95 |

g | } Date of Order: 18&,12,95 r

X¢iAs per Hon'ble Shri A.B.Gorthi, Member (Admn.)  } l“

! v
, ' .

Heayrd Shri G.Remschawcdra Rao, learned coumsel for ,

the appllcant and, Sh i |
g ri N,V Ramana learned sterding coumsel H

for-tpe respendents, | I

1 i f
| .
2. wThe grievance of the aspplicant JS or Jccourt of the &

impugmed order dated 13,12,95 issued by the Div151onal Rallway

Manacer (Persorrel Branch) S.C. Railw;y, |

| Securderabad trensferring
the aqplic-nt from Secumderabad to Khazipet.

_3. The applicant states that he has been workirg as Chief

Trection Power Controller in the efficé of Semrior Divisional

Electrical Engipeer (Traction Disyribution) w.e f, 8,2,91, !

e by frote
The contention of the applicant is that all alerg %Ls_bei;g

working ir such sppoinrtments om accourt of which he is well
experienced im the duties pertaining to}traction.power comtrol,
He is mot well conversant with the duties pertainimg to
maimtenamée of Over Head Equipment and as such his transfer

to Khazipet im the post of Junier Enginéer Over Head Equipment
will net omly cause considerable hardship to him but @lso

will nmot be im the interest of the serv;cé. Burther, it is
stated thét the applicart who is mow 55‘yeais 0ld is left with
hardly 3 years service to proceed o ref}rament. He has 2
college goimg children whose-studies will be adversely effected
im case of his transfer at thbs jpncture; He further pl=aded
that he is mot keeping good health and sﬁfferimg from blood.
sugar for which he is receiving treatmen%lfrem L.G.D. Rsilway
Hospital, Finally the applicant requested that he could be T
considered for transfer es FPTA/HQ Secunderabad or CTPC, :
Vijsyewada Diviston or CTFC/PSI in Vijayé&ada Division. He

slso stated that he had earlier given optiom to o to Railway

Electrification, Vijayawada. For these reasscms it is urged

that the transfer ecrder ke set aside. ‘
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1>;1. The General Manager, L ce e .
"~ South Central Ralluay, o
. ..Railnilayam, = - R
Sacunderabad., i
r 4 ~
2 Tha ChlaP Electrical Englneer,
. :South, Central-Railuay, . S ey ey
' Ralln.l.layam, ‘
iy SEGU{IG“I‘abﬂd. + e f 3 AN R &
3. Senior Divisional Eleectrical Enginaer{TRB),
South Central Railuay,
Sanchalan Bhdvan,
4. Gpp.Razlnllayama I T A
Sscunderabad,
' "4] Ong copy to e 5. Ramach ndra Rao,ﬂduncate,
_CAT Hyderabad. N o |
5{ One copy to Wr g Ve Ramana Addl.CG%C
"' CAT,Hyderabad,
6. 'One copy-to lerary,PAT Hydarabad. 8
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4, Lesrred standinmg coussel for fhe respondents has stated
that the applicané's representation 8ated £,12,95 is urder
comsideratior by the competent Juthority nemely the Chief
Electrical Engineer, He has also sﬁow?fthe recerd relating
the transfer ofzﬁhe 3 empleyees whose names figur}edmin the
impugned tramsf;r ord;r datedr13.12,95, From that it appesrs
that the perfo?mamce of the applicﬁmtﬁ«és CTPC, st Secumderabad?

is mot satisfactory.

S o
5. Learned counsel for the applicanpt has pleaded that the

»

transfer_of the spplicanrt is mére_ig the nature of agcomodati=?
other employees whose transfers, as per the impugned order,g;h
at their own refuest, Ag’the applicéyes.performance'in a job
in which he is mot experiernced may mot be up to mark.amd will
not be im the interest of the department, the respemrdents shogld

objectively amd sympathetically comrsider the plea put forwarc

by the applicént im Wis representation deted 6.12,95.

6. Havirg heard learned coursel for both the parties I am
: 2,
e L
cf the consider=gd viﬁg,that this applicetion can ke dispesedipf
at the admission stage itself with the following directions

tc the respomdents:-

(1) The representation dated 6.12.95 submitted by the ﬁ
aprlicant &ddressed to Respoudent No.2 shall ke disposed of
by the later om or before 5,1.96. The decisiom of

Respondent Nc,2 shall be commuricated to the applicanmt)

(2)Pending action as above by Respondent No2, the impugmed
[
order dated 13,12,95 shall mrot be given effectiwme wso fRr

s the dpplicant is corcersed,

The C.&, is erdered accerdingly, HNe.cests.

(ABGSWI‘)

Member (Admn,

Dated: 18th December, 1985
{ Dictated im COpem Court
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